
 

 

 

 

 

 

The Uttarakhand Prison and Correctional Services Act, 2024 

 

Act No. 17 of 2024 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 
 

 

 

 
DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research 

(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These 

contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy, 

completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.  

Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant 

state department concerned or refer to the latest government publication or the gazette notification. Any person 

using this material should take their own professional and legal advice before acting on any information contained 

in this document. PRS or any persons connected with it do not accept any liability arising from the use of this 

document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or 

distress to any person on account of any action taken or not taken on the basis of this document. 



28                `mcl`csi`ie  {si`cli`=H`cui-iTue,  26  ftflTqir,  2024  €O   (tin  05,   1946  ¥IiF  tiTaq)

No. 382/XXxvl(3)/2024/38(1 )/2024

Dated  Dehradun,  December26, 2024

NOTIFICATION

Miscellaneoils

In  pursuance  of the  provision  of  Cl.ause  (3)  of Article  348  of the

Constitution  of India,  the  Govemorr is  p.leased  to  order  th.e  publication  of the

following English translation  of `The  Uttaralthand  Prisons  and  Correctional

Servic6'S  Act,2024'  (Uttaralchand Act No.17 of2024).

bythe~GovemAosrpoanss[egq;b5e¥:#e¥,al2%2an4:L:g£:1ativeASsemblyandassentedto

THE UTTARAKHAND PRISONS AND  CORRECTIONAL
SERVICES ACT,   2024

(UttarakhandAct No.17  of 2024)
An
Act

to ame.rid the law.relating to prischs and provide for the safe custody, correction,
refomation  and  rehat)ilitation of prisoners  as  law  abiding  citizens  and management of
prisons  and  correctional  services  in the State of Uttarakhand and for matters apnnected
th.erewith or incidental thereto;

It is hereby enacted by the Uttarakhand Legislature in the Seventy-fifth year of the
Republic of lridia, a§ follows:-

CHAPTER-I
•PREljlMINARY

Sliort Title, extent         1.
.    and    .

commelicement

Deflnitions 2.

(1) This Act may  be  called th; Prisohs  and  Correetio.nal
-  Services Act, 2024.

(2). It extends to the whole of the state ofuttarakhapd.     .
(3).It  shall  come  into  force  on .such  date .as  the  State

Go.verrment   may,   by   notification   in   the   official
Gazette, appoint.

In this Act, unless, the context otherwise requires:

(a)        .`after-care  service"  means  a  service  or  activity
.      aimed at the rehabilitation of the released prisoner
..      for en`abling him to lead life as a dutiful citizen;
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a        rl    r'                                    r-

u't9
r\,,

a)   "ciwiil   prisoner"   means   any   prisoner   who   is   n~ot
coinmitted to  custody under a writ, warrant or order

or    author.ity    exercisipg   criminal
by  the  order  of a  cour[`martial  and

I    I-                                                         ,.1-

whois#qtadeteJnue;

(c)   "convict"  means  any  prisoner -under  sentence  or a

`td,.;¥j;a;:::et;d[§;;::re:fiF£[joejn;:s;::;c::s£:§e:I:;i;[r::::¥,a:i:
:ssessinenL  su-£!ervision,  treatment,  training,  control
and`custo,dyofaninmate;

(e)   "court"  includes  an  officer  lawfully  exercising ,the
powersofci.vil,.crimimlorrevenuejurisdiction;

(I)   .`Head  quartet.s..  means. the  headquarters  of Prisons
.and     Correctional     Services     of    the    State     of .

Uttarakhand;

(g)"detenh`e"m5ansanypersondetainedin.prisononthe
orders   of  the   competent  anthority  under  any  law

pTovidingforpreventivedetention;
(h) i `:family.' .means  spouse,  children,  Siblings,  parents,

g¥!g-:n9:::I:=Ta#hpi::rpe,:,rae::;egtl:eoucgohnt::ci::
I?ligious family system;

(i),   `;,foreign  pris_quer"  mequs  any prisoner w.ho  is  not a.
.  citizen of India;

¢)--  `.furlojgh"   means   short   leave   granted   to   certain
convicted   prisoners,    after   undergoing   prescrit}ed

•  period+ of §.entence,  as  an  incentive  for  maintaining

gop.d.9onduct.                                                          ^.,     a.   ,_  _a

rtj?ufrisg?#uo:

-,+I

0c)  "Go¥.erment" means the Government.of the State of
Uttarakhand;

1     (I) ~.`thabitual toifender"   means    any   prisoner   who   is

.I.Jl

f,  1:     !J

€,)

`)com.mittedtQp,ri§onrepeatedlyforacrime.
(in) "H,Cad of the headquarters of Prisons Adquinistration

Band  `Correctional   Service   bepartment''   means   an
officer  appointed  by  the  Govenment  as  head  the

a       headquarters,```  of.    Prisons      Administrative      and.
~.      €.o.rreptioEql`Service Department.

I
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-`        .-~~       (n)   "high-risk   prisoner"  means   a   prisoner   with   high

propensity    towards    vio'lence,    escape,    self-harm,.,

::T:c±ehpe{;6hpr:i:oounrju;Cos;spt{ee:s

5L::o::?:lnydbEaevaito::udb!;:e;:dt:rc:cadteal=:cFudtheseI      those   Snga.ged   in   organised   crime   and   terrorist

(6)..:::_£Evj:;;;`uri^ty.pri§%n"m¥san.i.ndeFenden.tselfi
with    dynandc    and
with provision  for an

`lr
=riH

I,      !1?'                                  a         ,.A

i?i

1,

-.,

I,

.,i

3'       +a_                    .']

•\-,

\,\

lot

¥rdd?=::f:ntrt:ac,°j¥"Ct:;P;i::£.dtt°o::uk§eept?nnf£:#

::;ruorigtcaucsfi!::t¥es:res;nsgus::rs:Sdp:r::rnosusin::]svoende`r!s:
hardened   crimi'nals,   habittial   offenders,   prisoners
with high propensity of .escape, have the potential of
rioting and negatively influencing other inmates, etc; .

a)   "history~ticket" means the ticket, either in physical or`electronic'fom, exhibiting all relevant information in

r.espe.ct`ofaprisoner.

(q)   ``institutio#"   means   a   place   where   prisoners   are
lawfully confined.

(r)   ``Medic`al" bffider"  in  relation  to  prisons,  means  a
qdal i fi;d -Government medical practitioner appointed
as medic'al 6fficer of a prison.

(s)   `E'i#edical    sub`o+rdinate    staff'    means    a    quaHfied
medical   ass`is`tant,   such   as  pharmacist. nurse,  .lab

...   technician,+efo: deputed in a prison.

(t}    "open  c'ori.ectional   institution"  means   a  place   far
6bnfinement of eligible prisoners ori such.co'nditions,
as Prescribed under the rules,  for giving them more`.  liberty  o-utsi`de  a regular  prison  for  facilitating their.

rehabilitation after release.

(u)   `Cparole"   meaa§   temporary   release  of  a  convicted

I.u..:£:]T:ra:oars:::oaTo::3r:::o::.t{meforattend{ngto
..   (v)'. ``prison"  ``means   any  -place   used   permanently   or

•1.'   -                    +

f4`

temporarily  un`der  general  or  Special  orders  of the
Govemmeht``-for   the   detention   of  prisoners   and

r=inciudes all=laads  and buildings appurtenant thereto,

but does not-include -
I.. (a) any place 'for the confinement of prisqners which

is.exolusivelyintheouirody-Ofthepolice;
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-}G       `   ?-    ,

I          .,     ',(

•-}'-
`t

..(:
.  `1`-  ,

h.    `       r'`   `

-                       )2J`                      I

v    (b)any place specially appointed by the Government

I        under,  S?ction   457   of  the   Bharatiya  Nagarik.
Surkeh?is givta, 2023 ;

(c)any   placetr  which   has   been   declared   t]y   the
t  ,    G.ovgriment,  by  general  or special  order [o be  a.

.   subsidiaryjail;.{;                                                                 `\
•(i;)  "prisgn  officer"  means  an  officer  belonging  to  the

headquarters  in.d  may  include  officers  of any  other
force  or servile  deployed in  the prison  for assisting
the    prison   administration    for   the   safe   custody
offproviding correctional services to the prisoners:

•'.    (x)  ""P*soxp  stari'  means  an  employee  appoi.nted  by the

headqirarters,    other   than   a   prison   officer,   who
•   exercise.s   powers   or  performs   duties   or   functions

related to the admifiistration of this Act or as may be.
assigned by the Government;

(y)'  .`inrs`titution for young offenders" means  a prison fol
youngc.prisorfers   established   to   ensure.  their   care,
w.elfare and fe'habilit-ation, to provide an environment

~  of   education    iud    training    conducive    to    their
~  reformation;

(.z}"prisonej' means  any person committed to ou§tody in
.prisohunderthewitwarint,.order-orsentenceofa

Colirt or cgmpetent authority and includes convicted
I prisoner; 6ivil bTrisoner,  under trial prisoner, prisoner

-         remalided  by  a  cqur[  to  prison  custody  under  the

orders`  of' a  competent   a.uthority  who   js   detalped
•   lawfully in the prison and correctional institution;

.       `(za) "prescribed" means as prescribed by the rules lnade•;   unqerthisAct;       --,

(zb)"prohibited article (contraband)."nieans any item that
•.  presents  ainreat  to  the  safety  or  security  of the
-  prisoners,E  prison   st4aff,.  prison   institution,   or   any.

Tc,I,i .--,  obje.ct,  `sapstquce,.  or   material   forbidden   by   the
[..` Prisons and Correctional In§.titutions, or qovemm,eflt-,u,

•    from`  betryg   in   a   pri§oneis   possession,p  like   cell

.j.-I.phone,  a communication  device,  drugs  or anything
that,can be used as a weapon or to aid in an escape
such  as]  fireq]:Ins,  explosives,  knives,  wke,  tools,

-  chemicals,  rapor blades,  alcchol,  matches,  lighters,
etc, it means  an article, the introduction or removal
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of which into or out of.a prison js prohibited by this
Act or rules framed thereunder or by any other law
6Trby:anlyTnbtificationaftheGovemmentT

(z`c)"recidivist" means any prisoner who is convjc.ted for a
crime more than .once;

(zd).`remissionj' means a concession granted to an eligible
convicted prisoner by  the  competent authority with

{]=1

the   prospect    of   early   release   from   prison   by
shortening'of sentence,  as may be prescribed by the
rules;

.(ze) `tule" means a rule made under this Act;

(zD  €`officer-in:;harge  of the  prison"  means  an  officer
appointed tiy the competent authority as in-charge of
a prison;

(zg), "un\der trip! prisoner" means  a person who  is not a
a convict and has been  coinmitted to judicial  custody

pendinginyes-tigatignbythepoliceortrialbyacourt
o`fcomp?!entju*sdiction;

~(zh) "State" means the State of uttarakhand;.

(zi)   `twireless   commLinication   device"   means   mobile
phone`,   comp,utar,  tablet   laptop,  palmtop   or  any

'-`     T.'      iothme:u:'£:`::::{C h§::,:!Cean;Se:e]]::: u:ran¥a:i,:let:

'lr   :.
.``,

`.d r          +'=

•-Fdl]ctions of

J?risons  I;rJAdministrative`r

irhdcorrdetion;I
I         servicTe     r.

Department

<Tetvyor,k    or    any    other    device    notified   by    the
.,9TqFTpetentauthority:

(zj) `tyoung offender" means a prisoner who has attained
i

the age of 18,years and has not attained the age of 21

years.'

JT  CHAPTER-II

FUNCTfoNsOFpRlsoNAPMINlsTRATrvEAryD
CORRECTI0NAL §BRVICE DEPARTMENT

The fimcti6n5 Of prisons shall be as follows:

(1.)       -fo keep in Sire custody, aprisoner committed to it."    a   rund6r  arty-wijt,  warrant  or .by  the  order  of any

T6ourtortrfu'}6thercompetentanthority;

`i!-2)

I     `(3)
it     ffi

t~.rf                ,         d'.

i,J+    :               '

td   take   suitable   measures   for   the   safety   and'
secufity o.f i)ris oners ;
to   provide   the   prisoners   with   food,   clothing,

"   a'ccomrfuodation,

`treatmcht;'-    ;I
Jl

other   necessities and   medical



¢T,`.au:a a]qTgT{uT ilqE..  26  fa©,  2024  €O  {tth  05,  1946  i!TtF ng            33

(4)       to  provide  coiTection`;1  treatment  to  the  prisoners
for   rehabilitating   them,  in   the   society    as    law
abiding citizens;

(5)        to  maintain  discipline  in  the  prison  iL  accordance

P

Accommodation            4.
for Prisoners

rison
architecture      and
institutional

pattern

with the provisions  of this Act and the rules  n}bde
thereunder.

CHAPTER-III
PRISON ACCOMMODATION

The   Government   shall   provide   sufficient   number   of

prisons       administration       and       correctional       ;ervice
institutions  in the  St?te for accommodatirig the prisoners,
which.may be consth;cted and maintained in Such manner
so as to comply iiv¢ith the requirements of this Act.

(1 ) The pattern of construction of a prison, gro¥nd space,

:;racseps:c:{{::£e:,ent;I::]f.:h::s:e]is;s:¥alasck:'tc:a¥i:[i
.   conform to such standards and requirements, as may

be prescribed by the rules.

(2) The standards of security for each prison shall be Such
a§ may be prescribed by the rules.

(3)    Prisons  inay  be ®designed  in  such  a  manner so  as  [o
facilitate    segregation     of    various    categories    of

prisoners   cnd   for   attending   to   special   needs   of
prisoners, such` as  women/transgcnder/ drug addicts/
persons    with    disabilities/persons    suffering    from
contagious   disease   or   mental   illness   or   /old   and..

infirm   prisoners,   under   trial   prisoners,   convicted

prisoners, high  security prisoners,  habitual/recidivist
prisoners, young  offenders,  Civil  prisoners,  detenues
etc, as may be prescribed by the rules.

(4)  The  setup  of prisons  administration  and  coITectional
I-

service  i.nstitutions  may  include accommodation and
othe¥ facilities for the prison officers and staff as per
functional requirement.

(5)      Wherever  there  .is  no  provision  of  a  stand-alone
High    Security    Prison    in    the    State,    high    risk
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Categories              of        6..
Prison
Administration
and     Correctional
Service
Institutions

c}ffenders, hardened criminals and habitual  offenders

shall  be  segregated  and  lodged  in  §cparate  barracks
or cells of th-e prison, which shall have a provision of

l¢eeping them  away from mingling with other prison
jmnates, young offenc!ers, first tl.me offenders, etc}.

(6)  Such  separate  accoinmodatiori  as  referred  to  in  sub-
section     (5)     shall     have     appropriate     advanced
architectui.e,    design    and    institutional    pattern,    as

prescribed  by  the rules,  for  keeping  inmates  in  safe
and secure custody.

(I )  The+ Government may establish.varibus  categori.es  of
Prison    Adininistration  .,.and    Correctional    Service

.

Institutions, such as:

(i)    Central prisons
(ii)   District prisons

(jii) Sub Prisons

(iv) Open Correctional Institutions
(v)   High Security Prisons
(vi) Exclusive ivomen Prisons
(vii) Institution for Young Offenders
Note:   The   Government   may   make   rules   for   the

;:itse:n°::|Zsat:i::jo::,Er:Sm°:1:I:Se::t}bmee.detainedinthese
(2)The Government may detei.mine the number of prisons

administration  and  correctional  service  institutions  of
any  categor,v  and  the  place  at  which  these  may  be
established.

(3) Each    Central    Prison/    District   Prison    shall    have

provision    for    a.   separate    Ward    for    High    RIsk
Prisoners/hardened       criminals/      recidiviststhabitual
offenders,  where   they  may  be  lodged  Separately 'in.
cells without the scope of mingling with other inmates
so as 'to protect other prisoners from negative influence

and radicalised thought process.

(4) ApprQpi``iate. and  advanced  security  infrastructure  and

procedJures  shall  be  in  place  for  High  RIsk  Prisoner
Wai.d   in  all`¢entral  /'District  Prisons.   Such  prisons
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Temporary     i
accommodation
for prisoners

`,I,

Headquarters of           8.
Prisons and

`     Correctiohal

Seivices
1,

stiall     also     have     appropriate     provisions     for     an

r    independe`nt     Court     complex     for     hQlding     coun
hearings/trial.

Whenever it appears to the Government that -

(i)  th; number of prisoners  in  any prison  js greater than
that can,conv.gniently  or. s;fely be kept tter.ein,  and  it
is  not  convenient  to  transfer  the  excess  number  to
some other p!ison, or

(2)  whenev.er  due  to  the  outbreak  of any  disease  in  any
prison,   or   for   any   other  reason,   it   is   desirable  to
provide for temporary shelter and for the safe custody
of prisoners,  ,appropriate  provision  may  be  made,  in
such  marmer  as  the  Government may  direct,  for the
shelter  and  safe  custody  in  temporary  prisons  Of as
many prisoners, that cannot be conveniently or safely
kept 'in a prison.

CHAPTER-IV
ORGANISATI0NAL SET UP

( I ) There may be a headquarters of Prisons administration
and Correc[ional  Services  in the State, which shall be

responsible _for  implementing  the pi.ison  Policies  laid
down   by   the    State   Government,    and   will   plan,
organise; direct, coordinate and conti.ol various prison
admin'istrative  and  correctional  services  and  matters
cormecte.d  ttherewith    and    incidental    thereto.    The
headquaiter shall  consist  of such number of officers
and  staff as  may  be  prescribed  by  the  Government
from time to time.

(2)  The institutional set-up may be.decided in accordance
with the need and requirement of accoinmodating.the

prisoners,  the  irmate population, workload of prison
officers  `and  staff,   and  the`  wol.kforce  may `include
executive,   ministerial,   guarding   staff,    correctiopal

officers  and staff, medical persormel,  etc., as may be

prescribed by the rules.



36                `±Ti<I<si`i€  <±i\¢+it+It-`ir  Tlue, f26  ftHqi{.  2024  ±O   (tin  05,   1946  ¥iiF  qqq)

Head      of     Prisol]         9.
Administration    &
Correctiol]al
Services

•-3(

Other    officers    of       10.

prisons

Recruitment      and        11.
Training

(1')  For  administration  of the  Prison  Administrative  and
Correctional  S'ervices,  the  Government  shall  appoint
the   Head   of  Prisons   &   Correctional   Services   (of
ap`propriate  rank,  as  the  Government  may  deem  fit),
Subject  to  the  provisions  of  the  Act  and  the  rules
rna.de thereu nder.

(2)    The  Head  of Prisons  Administratiori  &  Correctional
Services   shall   exercise  powers  and  perform   duties
under this Act,  and  other officers and staff shall work
under the geheral supervision, control and direction of
the  Head  of  Prison  Administration  &  Correctional

ervices.

(3)    The  Head  of Prison  Administration  &  Correctional
Services  shall  exercise  such  administrative,  financial
and`  disciplinary  powers  as  may  be  exercised  by  a.

Head    of    Department    and    such    other    powers
speciflcally  confeITed  upon  him  by  the  Govemmen[
from time to tine, as.prescribed by the rules.

(I)  The  Government  may  appoint as  many officers  as
may   be   necessary   to   assist   the   Head   of   the

headquarters o£ Prisons & Correctional Services for
`T    iperfclrining such duties as may be prescrib,ed under

the Act and the rules.

{2)   For every Prison, there shall be an officer-in-charge,
who may be a Superintendent, Jailor, Deputy Jailor
or any other,_officer of the Prisons and Correctional
Services, as prescribed by the rules.

(3)   The general  administrative control and mquagement
of a prison shall vest with the-officer-in-charge a'nd
other,  officers  and  staff shall  exercise  or  perform
such  duties  and  functions  under  his  dircotion,  as.
may be prescribed by the rules.

(1)   The   qualifications,   recruitment   appointment   and
training of the officers and staff of the Prisons shall ,
be such as may be prescribed by the rules.

(2)   Salaries   and   other   benefits   of  officers   and   staff .
members    may    be   commensurate   with   the   work
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J+             r?      `                                £                   `

a

performed   in   a   modem   prisons   and   correctional
system, as may be p.rescribed by the rules.

(3)       Every  member  of the  prisons  officers.and  staff 'in
the  Prison  shall  be  provided  basic` induction  training

a`nd  periodic  in-service  training,   to   er!ab]e'  `them  !o

pet.form their duties efficiently and profess.ionally.
I.`      CHAPTER-V

DUTIES 0F, PRISON OFFICERS AND STAFF
Fun`ctions and             '12.     '`` (I)    Subject  to  the  provisions  of the  Act  and  the  rules

dutiesofo-frlcer-
in-c`harge

Medical-Officer

r               I,,'      ,:

I

made  thereunder  or  under  orders  and  directions  gf
ithe Head  of Prison Administratior}  and  CoiTectional

Services,   the   officer-in-charge   of  a   prison   shall
manage    the     prison    in    all    matters    including
admission   of   prisoners,   security   of   the   prison,.
correctional  programs,  allowing  vi.sitors  inside  the

prison,    expenditure,    discipline,    puni.shment   ,and
control  and  release  of prisoners,  with  the  aid  ai!d
assistance of other subordinate officers and staff.

(2)      The  officer:in-charge  shall  be  responsible  for  the
proper upkeep  of the pris.on  and  all equipments  apd
machinery, etc. of the prison under his charge.

-(3)   The offic6r-in-charge shall be responsible for the safe

custody of all  documents/records,  including records
in electronic  format,  in  his  care,  and  for the money
and other articles taken from prisoners. and perform
such other duties and discharge such other functions'
a§ may be prescribed by the mles.

(4) Officer-in-charge   of   a   prison   shall   exercise   such
disciplinary  powers  as  assigned  to  him  under  the
Act or as prescribed under the rules for regulation of

•        prisoners,  maintaining  prison  discipline and  proper

management  of the  prison,  including  high  security
Wards.

13.       Theremay 'be  a medi'cal  officer for  every prison.  If the

post  of the  medical  officer  is  vacant,  then  the  medical
•offic`e.r    or.   th'e    doctor    in-charge    of   the    Govel|rment

'-     Hospital  or  the  resident  medical  officer  of  the  District

-+
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Duties     of     other

prison  officers  alid
staff

Exercise of powers
of             offic er-in-
charge                 and
Medical  Officer  ill
their abs`en6e

Prison offi'cers and
staff   not   to   have
business     dealings
with Prisoners  and
intereJ§t   in   prison

contracts

Civil  Hospital  may  act as the medical  offcer of the  S``b-
Jail the District or Central Prison, as the case may be.

14.        All  other prison staff\`sha]l  discharge their duties based  on

the   func[ions   and   responsibilities   assigned   for  various
categories    of   prison    officers    and    staff   as    may    be

prescribed by the rules.
I-5.        All   or.,arty   of  the   pow.ere   and  duties   of  an   officer-in-

charge   or   a   medical   officer  may,  ,in   his   absenc?,   be
exercised -and  performed  by  such  other  ofricer(s),  a;  the
cctmpetent authority  may prescribe,  either by  name or by

official designalion.                    -`
`

•16.        No`prison officer or staffshall  enter into,  or allow any of

his   person   in   trust   or   employed   by   him  to  have  any
)   business  ,dealings  with  any  prisoner  or  any  relative  or

friend of any prisoner,  directly  or indirectly,  nor shall  he
have any business d.ealings with any prisoll/jail iustitutioni

Staff welfare                  17.

UseofTechnologyL        18.
in prisori 3            I

•adm.ihistra{iol]

or have any interest,  direct or indirect,  in any contract for
supply of Provisions  or any  other article to the prison nor

shall he derive any benefit, directly or indirectly, from the
sale `or  purchase: of  any  such  provisions  or  articles.  He
shall  be  bound  by  the  service  conduct  rules  as  may  be

prescribed.
The   Head    of   Prison   Administration    &   Correctional
Services  may  establish  a  st`aff welfai.e  wing  to  aid  and

advise the Government in the implementation of welfare
measures for prisorL officers and staff.

1

.          CHAPTER.iVI
USE 0F TECHNOLOGY IN PRISON

AI)MINISTRATION
(I) rThe  State  shall  ensure  integration  and  embed4in?  of

appropriate technology, for the effective management
and sup`er!ntendence of prisons  and for the safety and
security..   of   prisons    and    the    inmates,    including
biometrics,   CCTV   system,   scanning   and  detection
devices,   RFID,   video   conference   facilities,   etc.   in
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every    prison    foi.    prisoners    to    attend    trials    and

biometric access for movement of inmates.

(2)    The Tstate    shall   .cornputei.ize    the   entire   prison
administration   and   integrate   the  database   with   the
lnteroperable Criminal Justice System. The State sl`all
also  develop- suitable  interfaces  for  seainless  sharing

of .information  and .facilitate  the  Prison  &  Prisoner.

ManqgemerLt System.

(3)    The  State  shall  use  advanced  cellular jamming  and
cellular   detection   solutions   in   the  jails   to   prohibit.

unauthorised use of cell phones by the inmates. Latest
technological interventions shall be used to detect and

prohibit   use   of   cell   phones   and   other   electronic
devices in prisons and its use by inmates,

(4)   The State may use electronic monitoring technology

Admission of              19.

prisoners

'

a

i
•11~

on   prisctners   un'der  temporary   release   Aeave  from

prison, by makil}g use of GPS tracking devices/ ankleL'J

bracelet, etc.
b

CENTER-VII
ADMISSIon,TR¥Fs%£BDISCRARGEOF

(i)  The  gfficer  in-charge  of a  prison  shall  receive  and
detain`apersondulycommittedtohiscustody,under.
this Act or otherwise, by any Court or any.competent
authority,  according  to  the  exigency  of  any  writ,
warrant.  or  order  t)y  which  such  person  has  been
committed   to   the   prison   or   until   such  person   is
discharged or removed in due course of law.

(2)  The  officer  incharge  of the  prisoner  Shall,  after  the
exeoutionofsuchawrit,warrantororderorafterthe

r    release of the detained person, return it to the Court
by.`which  it  was  issued  along  with  a  valid  signed

r.,certificatesrhowinghowithasbeenexecutedorwhy

the .detained person  is  released  from  custody  before
its exeoution.

(3)Theofficerinchargeofthe.prisonshalltakeaction.to
give effect to  any  sentence or order passed or issued
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Transfer       of      a       20.

prisoner   to   otlier
State .

Prisoners      to      be        21.
s carch ed             a.n d
examined  ,           on
a d mLssio n,;          exit

and I.erentry

1\

or a warrant issued for custody of any person, by any
Court ctr ally competent authority.

(4)  Where officer incharge c>f a prison has any doubt as to
the validity of a warrant or order sent for execution,
he  shall  refer  the  mattei.  to  the  concerned  Court  for

I.            corn fi rmation.

(5)  Pending  a reference  made  under sub  section  (4),  the

prisoner  may  be  taken  into  custody  in  such  manner
and  w`ith  such  restriction  as may  be  spcoified  in  the
warrant or order.

(6)      No   person   shall   be   admitted   into   a  prison   for
t          detention  otherwise  than  under  the  production  of a

lawful  warrant  or  under .any  order  of  commitm`ent
addressed to  the  officer-in-charge  of a prison  by  a
Court or any other competent authority.

(I)  Where  any person  is  confined  in  a prison  in  a  State
under a sentence of imprisonment or under sentence
of  death  or  in  default  of payment  of a  fine  or  in'
default of giving security for keeping the peace or for
maintaining good behavior,  the  Government  of that

•  State  may,  with  the  consent  of the  Government  of

.   -i  any other State,  by  order,  provide for the transfer. of
the  prisoner  from  that  prison  to  any  prison  in  the

L,

other State.

(2)   The transfer of any  undertrial prisoner  from State to
another  may  be  done  with  the  consent  of the  trial

Court.

(i)  Whenever  a`  f]risoner  is  admitted  into  a  prison, ,he
shall be searched  and all cash, jewelry, weapons and

prohibited   articles   or   any   other   article   which   a
prisoner  cannot  rctain  with  him shall  be taken  from
him  and  retained  in  safe  oustody  of the  officer-in-
charge of the prison or an officer authorized by him:

Provid.ed     that     a     woman     prisoner     or     a
transg'ender-prisoner    shall    be    searched    in    an

i    approp]iate umanner   as   inay   be  prescribed   by  the

rules.

i,
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Search                     of       22.
Prisoners

(2)  Every  inmate received  in  a prison  shall undergo such
`physical  and  biometric  identification  measurements

i  ira  accordance  with  the  provisions  of ,the  Criminal

Procedure  (Identification)  Act,  2022  and  any  other
law in force.

(3) `Every  such  prisoner shall  be  examined,. on  the  same
day or not later than 24 hours, by the medical officer;
who  Shall  enter  in  a record,  the health  status  of the

`     prisoner, including any illness, present or past.

- (4)    Every  prisoner  who  leaves  a  prison  or  re-enters  a

prison  shall  also  undergo  search  and  physical  and
bionetric  identification upon each such  exit from  or
-entry into Prison.

Anyprisoner shall be liaple to be searched at any time for
dete`ction Of any prohibited article, etc.

ArticlesL                 of       23`.        All  valuable,arti`cles  of a,prisoner,  in respect whereof no

prisoners

Admission,  ~
transfer              and
repatriation        rof
forei8nel.

prisonet.s

order  of a  competerit  court  has  been  made,  and  which,
i-.  4. under  the  rules  may,  be  brought  into  a  prison.by  any

prison'er  or  sent  to  the,.prison  for  the  inmate's  his  use,
shall be placed in the custody ®f the officer authorized.by
`the offlcer-in-charge. ill this behalf.

24.      tTherinformatioh of-admission of a foreigner prisoner in a

prison`ishall   be   serit    forthwith   to   the   Head   of   the
I.   .headquarters   of. Prison   Administration   &   Correctional

Services<   and   forwarded   to   the   Ministry   of  External
•        AIfair§, Government of lndia, or any other agency as may

b,e.  specified  .b.,y   the   Central   Government   as   may   be

prescribed by the rules.
(.-I          r

Coniposition         of       25.
classification    and
security            `        -`
Assessment
Committee

`     CHAPTER-VIII
CLASSIFICATION 0F PRISONERS

Rules may bE Tade by the Goverment for classification
and   security   ds§essment   of  prisoners,   officers   of  the

Prison      Administration      and      Correctional      Service
DepatlrQen_t and other offlcers shall be included in making
'rules..
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Grounds                 of       26.
classirication     an'd
ca`tegories

(I),    The     Classification      and     Security     Assessment
Committee, may   classify  the  prisoners   admitted  into   a

prison according .to  their age,  gender,  lengtli  of sentence,
safety   and   security   requirements,  physical   and   mental
health    needs,    colTectional    needs.    etc,    as    may`  be

prescribed by the ru,leg.

(2)  The  prisoners  may  be  classified  under the  following
broad categories:

•>`

..h

'J       (3)

(a) Civil prisoners;

Criminal prisoners;
Convicted prisoners;
Under[rial prisoners;

Detenues
Habitual Offenders
Recidivists

e  prisoners  cl`assifi'ed  into  different  categories  as
j      `    ~         ..         .     abctv.emaybelodgedinseparatebaracks/enclosures/cells

'        -         with   a  view   to.protect   other  prisoners   from   negative'

`    `nr             r\r1     _J                  ,

r.

+

h/.I       \:I

`influence     and     radicalised     thought    process     of    the

hardened/habitua{thigh risk prisoners.

(4) Thebprisoners may also be segregated gender-wise ~
male, female nd tran.sgender sha_ll lodged separately. .    .'  J

(5)   The prisoners,classified in sub-section (2) above may
be ifurther  classified `under  the  following  sub-categoLr!est
and lodged separately:

(a) Ding addicts and alcoholic offenders;

(b)   Firsttime offenders
\J               L7`

(c)   Foreign prisoners;

(d)   Old and infirm prisoners (65+ years);
•.  P`        ('e)   Prisoners'      suffering       from       infectious/chronic

``JJ::i        j`            .      `      t                di'seases;

I  I.                     `.    i       I,(f).`  Prisone`rs suffering from mental illness

(g)   Prison'ers 'sentenced to death;

(h)   High risk priso`ners;

y,t9
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Taki`ngappropriate         27.

measures agair!st

criminaLactMties

of prisoners

Special provisions  .  .,#?8..
for,security,

(i)    Women prisoners with children:

a)   Young offen.ders

(6)        Dangerous    and    high    risk    prisoners    shall    be
accommctdatedin.specialcells.orhighsecuritypri5ons:

``    (7)I     The   officer-in-charge   shall   take  special   care   and

caution  fo; ens'uririg safe  and seoure'cu§tody of high risk

pri§on9rs, 8s  may be specified by the Government in this
behalf.

CHAPTER-IX
PROTECTION 0F SOCIETY FROM CRIMINAl,

ACTIVITIES OF HIGH RISK PRISONERS,
IuelTUAI;\ OFFBNDERs AND HARDENED

CRIMINALS

(1)  It  shall  be  the  responsibility  of  the  headquarters  of•   Prisons   &   C.orrectional   Services   and   the   Police

I          Department   of  the   State   to   take   all   apf)ropriate

measures for protecting the society from the criminal
activities  of high  risk  prisoners,  habitual  offenders
and hardened criminals.    .

(2)  Based  on  the'  details  of the  crime  committed  by  the
inmate,  available  background  record,  history  ticket,.
e[c.  irmatg§ shan be suitably classified,  assessed  for
th6ir propensity  and potential to negatively influence

r      other     rnmates'`.and      be      housed     in      separate.

barracks/cells, as `ma.y be appropriate.

(3)  With a view` to i)r6tecting the society and  the victims,
high  risk^ prisoliers,  hardened  criminals  and habitual

offenders shall not be `entitled for parole, furlough, or

intelligence

gathering,
sLirveillan€-e.al]d

rotation or prison
staff on duty

.any kind of prison leave in`the normal course.
`(I)   Pri;ons   and   Con.egtional   lnstituti'on§   shall   ensure

special  watch  and  srirveillance  ori  such  inmates  for

:::,vv::iteiigw.:,:lg`=:;:s:I::d:=ciu::nngti.ngu=dg:rci,Tviin;:
i-ntimi¢ating witnesses, etc.

(2)    For ensuring  dypanic  security,  preventing  escap`es,
instances  of di.sorder  and criminal  activity in prisons,
appropriate  provision  for  intelligence  gathering  from.
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FJ              ?'  r'

Use of electronic          29.
monitoring devices             ,

on prisoners

.,

*r.H

prisoners, careful observation, monitoring of prisoners
and  analysis  of the relevant infoi.nation may  be done

by the, Prison Administration and Correctional Service

Department    in    cc)ordination   with    the   ]ntel]igence
Wing of the State Police Department.

(3)  The   State   shall   ensure  strengthened  and   effective
.    t   ineasures     for    Lpei.io,dic    search.  and    detection    of

contrabands,  cell.phones, etc. in the cells  and barracks     `
•€   !     ctf  high   risk   offer]ders   and   harderi.ed  criminals   and

.  deploy   advanced, jamming  solu{iop.s   in  such   areas,

including conduct of frequent surprise checks.

(4)  :the  prison  and`  6ther  seeu-rity  staff deplo.yed  in  stich
-sensitive barracks and cells shall be rotated at periodic

-        intervals  [o  `pjrevent  any  nexus  and  complacency  in

)`.sgcurity.                 '

(5)  The.  rel.ease .of a  convict/high-risk  Priso-nerfuardehea
`-         crimjna!thabifual  offender on completion  of sentence

or`  an   `under-trial    on   bail    or   an    in]nate   released

temporaril}' on parole/furlough, etc. shall be informed

to  the  Supei`intgndent  of Police  of concerned  district,

who.shqll monitor the activities of such prisoner.
F`(6,)'  The   `d.i§trict    adprinistra[ior.   sba!1    full).   secure   the

movement  of,the prisor.er,  in course  of movement to
I        cot!rt   for  judicial   proceeding,   to   the   hospital   for

medical  tr?a[ment  or  any  other  place,   as  per  writ,
warrant  or  order  of the  competent  authority,  as  the
casemaybe..    :

'Prisop5i.s indyJ belt gr?`nted pi.ison  leave on the  condition  of

F::i:n:i:r:;?rgie:Sot:e::::;edc::,:;:;in.ofnistuo:in:rids::iec.es:
h    Any vrolatioh b.y'the`prisoner shall  attract canc6ilati6-n  of

::i:::,:ea:V:e5;!i:gagdrd£:::i:]°fud[:Srqe:aa`s!fiinc:;i:bnep:::;i:::
byt`h`derule§.

a€'(

i,`     :.
L-.'lBV`    1
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Separate
accoin.inodation

fo_I.                    \v a in ell

prisoners

30.

`,                        I  ~,.`.

Pi.egnant    Wo'men'       31.
Prisoners

.\,

Women    prisoners       32.
with children

+,

1-+,

i `        CHAPTER-X

PRISON'RBGIMEN FOR WOMEN PRISONERS
(1)   The   Gov^emment   may   establish   such   number   of

'exclusi`ve prisons  for women prisoners,  time  to tine

as    it   may' consider    necessary,    to   accormodate
women prisoners. In a prison housing women as well

as men prisoners, women prisoners shall be kept in a
separate  building   or   a  separate   part   of  the  same
building,  w.ith  a. separate entrance,  i~n,`such a marmer.

that   they  i-do    not   come    into   contact   with    men

pr`i§oners.   All   basic   facilities   as   provided   in   the

priso.n   for  men   may   also   be  provided  to  women
prisoners,`-along  with  such  other  facilities that meet

i   ~their gender specific needs.

(2)   A separa`te female ward  in the prison hospital maybe
created for women prisoners.

(3)      In   case   of  exclusive   women  prison   and  women
•    eficfosure/female ward,  only women  prison  officials

and staff shall  be deputed.. Male prison  Officials pud
security staff can be deployed for duties  outside,`Jsuch

prison  or  enclosure  and  can  be  called  inside  by  the
officerin`-charge  oi` the  officer on  duty,  only  in  case.
of any  situation. of emergency  or  prison  offence,  as
may be prescribed .by the rules.

(4)   .   Women   prisoners   may   be   provided   access   to
correctional  programs  and activities  which take  into
account their gender specific needs.

When  a women prisoner  is  found to be  pregnant at the
time of adinission or later, the medical officer Shall report
the  fact to  the  Officer-in-charge. Necessary  aITangements
shall be inade  for providing her medical  care  and diet,  as
may be prescribed t)y the rules.

(I)  Women  prisoners  may  keep  their children  inside the
prison until the child attains the age of six.years.    ,

(2)     A[`child  living  with  his  mother  in  prison  may  be
i  'provide'd  with. health-care  education  and  such  other`
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Iriquiry               into        33:
complaints             of

~sexua] harassment

Prison        Regimen        34.`
i  for      Transgender

prisoners

Safe    custody    and   .    35.
s ecu-rity                   `,of

prlsoners
'

1`` |t'/

facilities,    which     are    essential    for    the    nolistic
developlFent  of the  child,  as  may  be  prescribed  by
the rules.

Any  complaint  or .information  of sexual  harassm?nt.of a
woman prisoner shall  be acted upon without delay  ap per
the provisions of law.

CRAPTER-XI
.. ^    TRANSGENDER PRISONERS

( I )  Separate  enclosures/war.ds  for transgender prisoners,
T    both  trans`men  and  trams women,  may  be  provided,

asf prescribed by the rules.

(2)  Transgender prisoners  maybe provided  access  to  buy
§pccific heaLlth-care or psycho-social needs.

(3)   Trausgel}der   prisonei.   may   be  provided   access.  to
correctional programs and activities.

crmTER-in
CUSTOI)Y AND SECURITY OF PRISONERS      .

(I)    The    offi.cer-.in-charge    of   the    prison    shall    be
responsible   to   undertake   effective,  measures   for
ensuring  safe   custody   and  security  of  prisoners.
These  measures  may  not  be  limited  to   but  may
include.the following:-

Secure   walls,   building   gates,   good   lighting
system; central point monitoring of prisoners, watch
towers,    power   .fencing,    control    of   prohibited
articles,      system       for      gathering      intelligence
information,   closed   circ.uit   televisions   and   other
advanc?d gadgets and devices Tfor guarding pulpose§
and   pr`€venting   access   to   prohibited   airicles   in

p`risons, etc.

(2)  Tlie L_Head  of Prisons  &  Correctional  Services  shall
be  .empowered  to  transfer  a  prisoner  to  any  other

prison  in  the  State,  as  may  be  prescribed  by  the.
•rules.

(3)    On  the  request  of the  officer-in-charge,  ire 'l`ocal
police authorities. shall provic!e necessary  assistance
!.to the prison,authorities, for escorting a prisoner to a
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/,

Visiti,'toprisoners      1     36`:

),

Search   of  visitors`       37.

and  prison offlcers       +
and staff

court  or  for  visit  to  hospital  or  for  custocly  parctle,
etc.   and   for   ensuring   the   safe   custody   of   any

pi.isoner who  poses  a spegial risk,  \including  escape
from   prison,,   ri`oting,    arson   or   resorting   to   iny
violent   ineans   affecting   the   law   and   order   and
discipline in.the prison.

(4)   The   n}anner   of   use   of  restraint   and   force   on
prisoners  may   be`  regulated  as  prescribed  by  the
mles.

r:i.

(1)    Pris,on?rs    inay    communicate    with    their    family
members,.    relatives,     friends     and     acquaintances

•.    through  `physical    or   virtual   mode,   under   proper

supervision. of prison authorities.  Visitors to inmates
shall    be   verified/.authenticated   throug.h   biom9Ltric
•verification/identification.

(2)   The   name,   ;ddress,   photograph   and   biometric.•     identification of visitors to inmates shall be entered

into record ?.§ prescribed dy the rules.

(3)   Foi.eigner   prisoners   may   communicate   with   trieir
family   members   and   consular   representatives;   as

prescribed by the rules.
(4) Prisoners may  communicate with their legal  counsel,

as prescribed by the rules.

(i ) All visitors to prisoners shall be scorched in a manner
as pi..escribed by the rules.

(2) Fln case any visitor refuses to get himself searched, he
shall. be  denied   admission  .to  the  prison   and  such
decision sh.all]b? entered into record.

(3)    Appropriate provisions for search of visitors who are
women,  transgender  or persons with disabilities may
be made, as prescribed by the rules.

(4)   All pri.son  officgrs  and  Staff shall  be  searched,  upon
each entry to the prison and each exit from .the prison.
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r  Discipline in                38:
'          prisons

r.

Prisd-ri offerices               39.

`            CHAPTER-XIII
'L   . . |>|scmLINE IN pRlsoNs

(I)I   The    officer-in-charge    shall    have   the..  necessary
authority     arid     be     responsible    for     maintaining
discipline  in  the  prison  and  amongst  t:he  prisoners,

pE.son   officers   and   staff,   in   accordance   with   the
provisions ofth!s `Act and rules made thereunder.

(2)    The  inanner  of enforcing  discipline  in  the  prisons
shall be such las may be preschbed by the mles.

(3)    lt  shall  be  the  duty  of  every  prisoner  to  obey  the
orders  and  instructions   of  a  prison  offlcer  land  to
abide  by` the.  provisions  of this  Act  and  to  comply
witn  such  other  directions  as  may  be prescribed  by

(he rules.

The-following acts  are declared  as prison offences, when
committed by a prisoner, namely:

(I) .    willful  disobedience of any rule or regulation of the
prison,  as  prescribed   under  this  Act  or  under  the

I        rulesmade[hereunder;

(2)     any ass^ault or use offorce on anyone;
(3)      deliberate    .and    persistent    use    of    insulting    or
u         threateninglanguage;

(4)      inrmoral or indecent or disorderly behavior;

(5)  I  willfully disabling him.self from labour;

(6)     continuously  refusing  to  work  if the  prisoner  has
been punished with rigorous imprisoninent;`'

?   r(7)      willful    id|eTness   or   hegligence   at   whk   by   any
•66rivict'       prisoner,      sentenced        to         rigorous

imprisonment;
r(8)     willfu]`: misinanagement   ;f  work   by   any   convict

`'        prisoher.sentenced to rigorous inprisonment;

(9)  . wilful d`ainagelo prison property;

(10)  tampering  with  or  defacing  history  tickets,  records
or  doc[iments;  maintained  in  physical  or electronic

'         form ;              i

(11)  receiving,  i]ossessing  or  transferring any prohibited
article;
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.(12.)  wilfully   making   a   false   accusation   against   any

prison ofri,ci?i;

(13)omittingor,refusing.toreport,as§oonasitcomesto
i      I             his  knowledge.,,the/occurrence  of any  fire,  any  plot

t           al..          ¢or conspiLacy„any.attemp"o  escape or preparation
-.to  esgape  or`,-attack  on  any  prisoner  or  any  other

person or pris.gn official;

(14)`.escape or attempt to escape, conspiring to escape, or
to assist in escapin.g;

(15)  unauthorized     use     or     possession     of     wireless
communication     devices     and/or    their    `ancillary
components;      .

(16)  trespassing   in    Q,r   loitering   about   in   the   prison
pr,emiseswliereeqtrymaynotbeallow?d;

(1,7)    unauthorized    communication    with    any    pe'rson
outside prison;

(18)pretendingtobea.prisonofficialorenployeeofthe
prison:headquarters;

(19)  smuggling  or  attempting to  smuggle  or. to  have.  in
possessionany;prohibitedarticleintheprison;

(20) intimidating  .fellow  prisoner(s)  into  making  false
representationagalnsttheprisonofficials;

(21)par[icipatintginorincitingmasshungerstrikeorany
I:      other actof`.defiance   or indiscipline;

(22) sexual harassment or sodomy;
(23)  paticipating  in,  or  organizing  anti-social  activities

like gambling;

(24)  aiding  or  abettingthe  commission  of  any  of  the
wa.foresaid o ffenges.

The   offic,er-in-charge.   after~ conducting   an   inquiry   as

prescribed under this  Act and the riiles made  thereunder,
may   impose   any   of  the   following  punishments   with
respect  to  the  I)rison   offences   indicated  in   section  39
above,  except,cin  Such  cases  which  constitute  an  offence
under .the  Bharatiya  Nyaya  Sanhita,  2023  cti  any  other
special or/and local laws:

.L{(i) A.forrpal warning,  which meaps  a waning personally

I,

1`^n

Punishmel`t        for       40.
Prison Offences`
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Punishment        for       41.

possessing or using
mobile phones and
oDtlier coiitraband

addressed   to   a   Prisoner   by   the   officer-in-charge   anc|
recorded  in  the  punisbment  book  and  in  the  prisoner's
liistory ticket;
'(2). `Stoppage  of recreationa]  facilities.  including  canteen

facilityj up to a period of one month.

`(3)  Forfeiture-of remission earned for a period upto three'month`s.

(4`)  Stopping` visits .of all  visitors  (which  includes  family
members, relatives, friends and acquaintances for a period
of  not`more  than  one  month  (which  does   nco  include
advocate).

(5)  Separate c6nfinerient fof`; period not exceeding ;ne
month.
`(I)   Prison-inmates   are   forbidden   from  possessing   or.

'`using      mobile      phones      and      other      electronic

communication  devices  in prisons.  Whoever,  being  a

prisoner    or    a    visitor    or    a    prison    official,    in.
contravention  of any  provisions  of the  Act  or  rules
made  thereunder,  is  found possessing  or using  such
devicesi or  introduces  or removes  or attempts,by  any

v.     in~eans   whatsoever,   to   introduce  or  remove   into   or

fro'in  any priso-n  or supplies  or  attempts  to  supply  to
any fi-risoner, any prchibited article, and every officer
or Staff of a  prison  who,  contrary to  any  such  rule,

`knowingly  allows  any  such  article  to  be  introduced

int6 or reinoved from  any prison, to be possessed by
any  prison"er  or  to  be  supplied  to  any  pi.isoner  and
whoever, contrary to any such rule, communicates or
`attempts   to   c6n}municate   with   any   pris6ner,   and

whoever  abets  any  offence  made punishable  by  this
section,  shall,  on  conviction  before  a Magistrate.,  be
liable to- imprisonment for a term not exceeding three

years,   or  fine'' not`  exceeding  twenty  five  thousand
rupees, or both.

(2)  `Whoev-er,  being`a  prisoner  or  a  visitor,  or  a  prison
` `bfficiar.   is  fo'und, in  possession  of,  or  operating  or

using,      afi3    electronic      device wireless
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'..                 ,?                                     5  `J

Procedure            on       42.
repeated
committal   -of     a

pi.ison offence  .

Display   of   prison        43.
offences              an d

penalties`   `

c'ommunica[ion   device   or  any   of  its  ancillaries   or
components,  or  if  any  such  person .is  found  to  be
assisting   or  labetting   or  .instigating   in   ,thes Supply

thereof,.   ol'.    if ,any    Such    person    is   found   to   be
• irnvanipu|ating, damaging or destroying any equipment
i  in   the   prison,    electronic   or   oquerwise,.   shall,    ori

conviction     before     a     Magistrate,    be     liable     to
imprisonment  for.    a  minimum  period  of two  years
which  .may  extend  to  three  yeai.s  or  with   flue  ino't
exceeaingt`wenty-fivethousandrupeesorwithT'6oth.

(3)   The   brisoner. shall   undergo   the   sentence   awarded
under  sub-section  (1)   or  sub-section  (2)   abovei  on
completionofanysentenceifalreadyundergoing.

(4)  The  offences  mentioned  in  sub-sections  (I)  and  (2)
above, shall be cognizable and non-bailable.

If.  any   person   i:n   the   prison  premises   is   guilty   of  an
offence against prison  discipline, which by reason  of his
having  frequently  committed such  offence or  otherwise,
in the opinion  of the  officer-ih-charge,  is not. adequately

punishable by the  infliction  of any punishment which  he
has  the  power  to 'inflict  under  this  Act,    the  offlcer-in-.
ch.afge  may   foiward   the  case  of  s`ich  prisoner  to  the
competent Magistrate having jurisdiction, together with a
statement of the circumstances, and such Magistrate shall.
th.ereupon try the charge so  brought against the prisoner,
and, iipon conviction, may sentence him to'imprisonment
which  may  extend  for  a  period  up  to  three  years.  Such
term  shall  be  in  additi'on  to  any  other ten  which  such

Pris`oner may be already underg^oing.
The   officer-in-charge   may   cause   to   be   affixed,   at   a
conspicuous  place  inside  the  prison,  a notice  in  English
and  in  the  vemacular  language,  setting  forth  the  acts

prohibited  under  this  Act  and  the  penalties  incurred  by
their comris§ion, for the information of the prisoners apd

prison staff.
I



52               a.:„c,ts.`,€  <it`e]i€H<ul.t TliH.,  26  ftHH{,  2024  €O  (tftq  05,  1946  ¥FF  ap

r'J

P).isoners' Health         44.
-care

'   -.'   ,

..1i

Mental     health     ~      ,45.

psys:ho`lqgical
assessment         and
treatment

Vocational
Trai lii n g,           S k`ill
Development,      -
Education         and
R;creation              I
facilities

•,

CHAPTER-XIV
HBALTHCARE FACILITIES

All.  prisongrs   will   have   access`  to   adequate,   gender-
resp.onsive   health   care.   In   emergency   conditions,   the

facility  ofttakjng treatiFent  fi.om outside hospital shall  be

api:ovided  to  the  prisoners,  on  the  advice  of the  medical
officers of the.p.rjson.

(I) The Governmeaf''inay,  by a general  or special  order,•direct the transfer of any prisoner with mental illness

from  the  place  of.  detention  to  any  mental   health

`   establishment  in  the  State  with  prior permission`  of
the  Board  mentioned  in  See.103   (Chapter  XIII)  of

the Mental Healthcare Act, 2017.

.   (2)     The  method,   modalities  and  procedure  by  which
transfer  of  a  prisoner  uniler  this   section  is  to  be

i        effected  Shall  be  such  as  may  be~ further  prescribed

by the rules.

CHAPTER-XV
WELFARE PROGRAMS FOR PRISONERS

46..-     (I)The prisoners may be provided appropriate opportunity
for      enhapcing      their      educatic>nal      qualification,

3      including  making  provision  for  library  facilities  in  a

prison, as prescritjed by the rules.

(2)  V.ocational  training  and  skill  development  programs
Nmay   be   provided   to   prisoners   as   part   of  prison

correctional:   programs.    These    programs    may  ,be

diverse   in   riati!r?   lo   facilitate   reha'oilitation   of  the

prisoners, as prescribed by the rules.
(3) The-officer-in-charge may organize spiritual, cultural,

moral    andtl  recreational    programs,    etc.    for    the
tprison?rs, as prescri.b,ed by the rules.                       `

(4) The GQv,?rrment may  frame a scheme which may be.
called the Prisoners Welfare Fund  for the welfare  of
the prisoners in the State.
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Establishment      of
Canteens            and
Sales Outlets

Individual         A

Sentence planning

47.        The`   Goverrment   may    establish   Canteens   and   .Sales
Outlets foi. th€ sale of jail products to the prisoners, prison

''            '.;taffand the public, as.may be.prescribed by the rules.`

'      '   CHAPTEklxvI

48.

Work  programme       49.
andwagds      .

Open and semi
open Correctional

IIIstitutions

'                         SENTENCE PLANNING             J

(I)  A  sentence  plan  may  be  prepared  .by  the  officer-inL
chaige, whicfi will help in the prisoner's rehabilitation

and social  reintegration,  as  may be prescribed  by  the
rules.      i

(2)  The  individual  sentence  plans  may  be  updated  and
iec.orded in the prisoner files on periodic basis

(I)  Every prisoner,  including under[rial  prisoner  or civil

prisoner      or      prisoner      sentenced      to      sinple
imprisonment, while in custody, may  be provided the
opportunity    of   work,    if   available;   and    be   paid
commensui.ate wages, as.prescribed under the rules.

I(2)  The record of wages earned and spent by any inmate,

particulars  of. deferred  vyages  and  matters  incidental
thereto shall be maintained by the officer-in-charge.

CHAPTER~XVII
OPEN AND SEMI OPEN CORRECTIONAL

INSTITUTIONS
50.         (i) The Goveminent may establish and maintain as many

open   and   semi-open   correctional   institutions   for

prisoners, as may be required.
(2)    The    Government    may    allow   such    facilities    or

concessions  in  such  open  or  semi-open  correctional

institution   which   may   assist   the   prisoner   in   his
rehabilitation  into  the  society,  as  may be prescrib6d
by the rules.

(3)   The  rules  for  management  of  open  or  semi-open
institutions, including the procedure and eligibility of

prisoners who can be transferred to such correctional
institutions,  dealing  with .prisoners  who  violate  any
condition   of  transfer   to   an   open   or   semi   open
colTectionn]  institution,  etc.  shall  be  such  as  may be

prescribed .by the Go\'e.pr[pept.
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CHAPTER-XVIII                            i
PRlsoN LEAVE, RE,MlssloN Apro PRE-MATURE

iu                  c '             .?                           .        RELEASE
Parole                   and        5`1."t     (I),  Pl.ison  leave  may  be  granted  to  eligible  convicted
Fur]ougll prisoners   as   an   incentive   for  good  behaviour   and

r§§ponsiveness   tg   correctional   treatment   with   the
objective 9f their rehabilitation, as may,t]e prapcribed

bytherules.        ,

(2)  There  may,be  the  following  types  of prison  leave,
namely.:-

(a)   Regular parole
(b)    Emergency parole
(6)    Furlough

(3) Regular Parole may be gi.anted to eligible convicts b}
the  Government  under  such  conditions  and  for  such

purposes   ds   may  be   prescribed   by  the  nlles.   The
period spent on regular parole may not exceed thirty
days at a tiine and may not be granted more than two
times  in  a  year.  The  period  spent  on  regular parole
shall not'b5 cotlnted as part of sentence.

(4)  Emergency  Parole may be granted  by the  competent
authority  to  eligible  convicts  in  emergent  situations,
under police protection fo.r a period extending upto 48
hours,  as  prescribed  by  the  rules.  The  period.spent
under this parole shall be counted as pat of sentence.

(5)    Furlough    may.   be   granted   to    eligible   prisoners
sentenced  with  life  impri§.onment  by  the  competbnt
authority,    as    an   .incentive   for`   maintaining   good
conduct    and    discipline    in    the    prison    after   the.

•     completion of prescribed p6ricid. The pe`riod spent on

furlough shall be counted as part of sentence.

(6)   For pris'oners governed by any of the laws relating to.
the  Arme'd  Forces  of the  Government,  the  grant  of

{    leave shall besubject to the provisions of those laws.

(7)     For  public  safety  and  preventing  parole jumping,
prisoners    may    be    granted   prison    leave    on    the
condition   of   their   willingness~..;_9   weer.   electronic

/1`
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•     tr`acking    devices    for    monitoring    movement    and

activity   of  such   prisoners.   Any   violation   by   tile
•'     prisoner` shall  attract  cancellation  of prison  leave`  in

addition   to  tdisqua]ification   from   any   prison   leave
being grante.d.`in  future,  as  may  be prescribed by  the
rules.

(8)  If a pris-oner  on  parole  or  furlough  fails to  surrender
on  the   clue  date,  upon  intimation  by  the  officer-in-

charge^  of  the   Pri.son,   the   police   shall   arrest   th:

prisone`runder  the` provisions  of section  262  of the
Bharatiya Nya`ya ,Sanhita,2023  and take uaction as per
the provisions of law.

Remission               to        52.        (1) Subjectto the overall goodbehaviour andconduct ofa

prlsoners

Pre-mature release       53.
',

1,~

Inspection of             54.
Prisons

convicted    prisoner    while    serving    the    sentence,
remissionmay be granted by the competent authority,
as may be.prescribed by the rules.

(2)   The period  and  criteria of remission Shall be such  as
may be prescribed. by the rules.

Pre-mature  release  may  be  all.owed  to  a prisoner  by 'the
compctent     anthoi.ity      with     the     objective     of    his

rehabilitation  .and   rejntegration   into   the   society.   The
Government may constitute a Sentence Review Board for
considering   and   recommending   cases    for   premature
relea;e of a convictQd prisoner in appropriate cases under
the provisions of the Bharatiya Nagarik Suraksha Sanhita,
2023, as prescribed under the rules,

CHAPTER-RE
INSPECTION 0F PRISONS

(i)  There  shal]']be  a  two-fold  system  for  inspections  of
prisons:

(a) Inspecti6n conducted by senior prison officers -The
Head  of  Prisons  &  Correctional  Services  may  have  a

prison  inspected  by   an   officer  of  appropriate  rank  at
periodic intervals, as may be prescribed by the rules; an'd
a)  Inspections  conducted  by  the  Board  of Visitors -
Board  of Visitors  shall  be' headed  by  the  District  Judge.
and  may  comprise  of  such  other  offic`ial  `xpember§  for
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After-Care and           5°5.
Rehabilitatioli

Servides

Legal Ai.d"

Constitution          of
U n de'r               Trial
Review dommitLtee
for every district

Report      on       the
deatli of a prisoner

:\

Grievance
Redressal
Mechanism

carrying` out such  functions,  as  may`be prescribed by the
rules.

(2),Every iuspectioh shall be followed by a wlritten I.eport
to  tfre officer-in-charge  of the Prison  and  to the  Head  of
the headquarters of Prisons & Correctional Services.

CHAPTER-XX
AFTER-CARE AND REIIABILITATION

SERVICES
The  Government  may  endeavour  to  provide  after-care
sei.Vices to all needy prisoners released from a prison with

i  a  view  to  ensui.ing  their  rehabilitation  and  reintegration

into the society.    .
CHAPTER-XXI

•       MrscELLANEous

T`he Government may provide the.facility of free legal aid
:to the prisoners  in accordance with the provisions  of `the

Legal  Services  Authorities  Act,  1987'  and  the  Standard
Operating    Procedure.  prescribed    by    National    Legal
Services    Authority/State    Legal     Services    Authority/
District Legal Services Authority or 8s may be prescribed
by the rules.

(1) There shall  be an  Under Trial  Review Committee  for
every  district,  headed  by  the  District  and  Sessions
Judge, and comprising of such other members, as may
be prescribed by the rules.

(2)   The Committee shall  meet in every three .months and
review the cases of eligib`le prisoners in all prisons` of

the d_istrict, and make appr'opriate recommendations.

58.     .' On  the  death  of any  pr.isoner,  the  Medic.al  Officer sham
forthwith record. all relevant details and paitioulars  cjf the

. case,  as  may  be  t]rescribed  by  the  rules,  and  send  the
report to the officer-in-charge of the prison and the Head'
of Prisons and Correctional Services.

59. There may be an  appropriate mechanism  for redressal of
thg grievanc,es Qf the prisoners and prison staff, as may be

presor.ibed by the rulds.
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Utilisatidn               of       60.        The off-icer-in-charge may utilize the services of prisoners
services                     of

prlsoner\s
Prohibition             of       .61.

strike  i            ,..and
agitation                                    ,,

Emergency

Extramural
C`¥stod.y,       control
and      employme]it
of prisoiiers

PrisQn

I)evclopmept
+'

Board

I,

62.

63.

64.

Delegation              of       65.
Powers

`J                        I,                       ,

for the day-to-day administration and management of the
•pi.isons, as may bJe pi.escr`ibed by the rules.

No pr.isoner, visitor or arrty pers6n employed jn the prison,
shall  -have  any  fight  fo  strike  or  start  or  continue  any
agitation  inr§ide. th6'T prison  for  achieving  any  request  or

demand.
The  officer-in=ch`arge  shall,  as  may  be  prescribed  under

the  rules.   talce  all   appropriate   measures,  including  the

procuremerit' o.f necessary  equipments  and preparation  bf
a  contin.genJey.  plan,   for  pre\.enting  and  controlling  any

emergency   situation ,.in   the  i)risons,   incl\iding  ensuring

;::;]Eas:;i:t*oQn:;CrkmzRtyea:t;!t°hr'[:::j'§:::;r=Mdanana:e°::::
Act,   2005   or   any   other  relevant   Act   and   orders   or
instructions issued by any Competent authority.
A  prisoner,  when  being  taken  to  or from  any prison,  in
which  he  may  \be   lawfully  confined,  or  to  a  court  for

p.roduction   or  to   a   hospital  .for   medical  treatxpent,   or
whenever  he `is  working  outside  or  is  otherwise  beyond
the   limits   of  any   such  prison   in   or  under  the  lawful
custody  or  control  of a  prison  officer  belonging to  such

prison,  or any  oth:r officer deplo}'ed  foi. such drty,  shall
•be   deem6Jd`  to  be   in  .prison   and   shall   be  shbje8t  to   all;

direction`s and,discipline, as if he were actually in prison.

{1)  The  State  may  Sel  up  a  Prison  Development  Board
with      the      objective      of     modernizing      prison

inffa§ti.uctui.e     and     facilities     for     better    prison

management,.       correctiona.1       and      reformational
activities   for  prisoners   and   welfare   of  the  prison
staff.

(2)  The  composition  of such  Board,  its  responsibilities,
and marmer of governance etc., shall be such as imy
bc prescribed under the rules.

Any of the powers conferred by this Act may be exercised
and  performed  by  such  officers  as  the  Government ma}J
designate ill this regard.



58 `sT|<|tsi`.s  aiimtii`cii  TliR.  26  ftqTa¥,  2024  ±0  (tin  05,  1946  ¥]tF  ap

jiccounts             and        66.        The  accounts  of  every  prison  shall  be  maintained  and
Apdit                                                 audited   in  such   marmer  as   may  be  prescribed  by  the

Government.
Protection               of        67.        No  suit,  pi.o§ecution  or  other  legal  proceeding  s+hall  l'ie

action      taken      in   .                  against    the    Government    or   any    functionary    of   the

good faith                                        Government   in   respect  of  anything   which   is   done   or
intended fo be done in good faith in pursuance of t'his Act
or    the    rules    made    or    orders    or    directions    issued
tliereunder.

`

Powers       of       the        68.        The   Government   may,   by   notification   in   the   official
Government         to

1'

make rules
R`epfalandsaving        69.

Power   to    remove       70.
difflc.ulties

Gazette, make rules consistent.with this Act.

(I) The Prisons  Act,1894  (9 of 1894),   Prisoners Act (03
of  1900)  an`d  the  TI.ansfer  of Prisoners  Act  (29   of
1950) as applicable to the State are hereby repealed.

(2.) Notwithstanding such repeal, all the rules, regulations,I
orders,   directions,   notifications   relating   to   prisons
made   under   the   sa'id   Acts   which   are    in   force
iirmediately  before  the  commencement  of this  Act
shall,   exc`ept   wbere   "and   so   far,   as   they   a`re   not

inconsis`tent with or not rep`ignant'to t.n€ provisions of
this   Act,    continue    to   be    in    force   until    altered,
amended or repealed by I.u!es made under this Act.

(I)  rf an}J  diffic`urty .arises  in  giving  effei>t to  any  of the

provisions of this Act,  the Govemmen[ may,  by order
published    in    the    Officinl    Gazette,    make    such
provisions   or  take  such   measures,   not   inconsi`stent
with the provisions  of this Act,  as  may  appear to  be
necessary or expedient for removing the, difficulty.

(2)   The   'Govemment.  may   make   an   order  under  sub-
section  (i)  to  have  effect  from  any  date  not  earlier
than the date of commencement of this Act.

I,
r

By Order,

DHANANJAY  CHATURVEDl,

Principal  Secretary.
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Obiects and Reasons   r

The    Ministry   of   Home   Affairs,    Govemmsht   Of   India    has   finalised    a

comprehensive  Model  Prisons Act,  2023  after  assimilating  the  relevant  pro\risioms

Of the Prison Act,1894, the Prisoners Act,1900 and the Transfer Of Prisoners Act,

1950 and has expected the State Governments and Union Territory Administrations

to  adopt  it  in  their jurisclictione  with  such  modifications  which  they may  consider

necessary and repeal the existing three Acts in their jurisdictions.

In this context, this Bill is proposed to amend the law related to prisons in the

State  Of  Uttarakhand  and  to  provide for the  safe  custody,  correction,  reformation,

rehabilitation  and .the  management  Of  correctiorral  services  of  prisoners  as  law

abiding citizens and for matters connected therewith or incidental thereto.

Therefore,  for  this  pllrpose,  with  the  objective  Of  oustody,  correction  and

rehabilitation  Of  prisoners  detained  in  the  prisons,  it  is  ine\ritable  to  repeal  the

Prisons  Act,  1894,  Prisoners  Act,  1900  and  the  Transfer  of  Prisoners  Act,  1950

previously  applicable  in  ,the  state  Of  Uttarakhand  and   enforce  the  Uttarakhand

Prisons and Correctional Services Act, 2024.

The proposed  Bill fulfills the above objectives.

Pinshka.r Singh Dhami
Chief Minister.
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